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The villagers have voluntarily donated

land for the command area and Yyet there
is no progress. Being a major irrigation
project, it becomes the responsibility of
the Central Government to complete the
project without any further delay. With-
out the project the arca cannot thrive. I
would, therefore, urge upon the Hon’
ble Irrigation Minister to have the pace
of work accelerated and have the entire
project eompleted within a fixed time-
frame.

(ix) Need to take Permanent, Preventive
Measures to Save North Bihar  from
the fury of Floods Every Year

DR. G. S. RAJHANS (Jhanjharpur) :
Under Rule 377 I want to make a

statement on the following matter of ur-
gent public importance.
As the Chief Minister of Bihar has

recently stated the recurring floods in
North Bibhar are primarily due to the fact
that quite a few rivers originate in Nepal
and there is no barrage or  reservoir in
that country to check the flow of water
into North Bihar,

A few years ago, at the initiative of
the Union Government, an expert Com-
mittee on flood protection was set up
which had recommended that among other
measures, it was necessary to set up
reservoir projects on Kamla, Kankal,
Kosi and Bagmati in Nepal. It would
protect both Nepal and North Bihar from
the furies of recurring floods.

Sometime back the executive dire-
ctor of the United Nations environment
programme, had suggested afforestation in
the Himalayan region of Nepal to check
soil erosion and severity of floods both in
Nepal and North Bihar.

The main tributaries of Ganga in
Bihar are Sogra, Gandak, Burhi Gandak,
Kosi, Bagmati and Mahananda, The
Ganga is in the water drain in the State.
Usually it remains in high spate in  the
monsoon and blocks the drainages of
tributaries. Since 85 per cent of the
catchment area of Ganga and 1ts tribu-
taries in North Bihar is outside the
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States the flood control measures  withe
in the State cannot provide full protec-
tion to Bihar. For this the Uniaon
Government should take initiative so that
there is inter-State  regulation of rivers
and an understanding is reached with
Nepal to control these rivers at the point
of their origin,

15.52 hrs.

EMPLOYMENT OF CHILDREN
(AMENDMENT) BILL—CONTD.,)

[ English]

MR. CHAIRMAN : Now we take of
item 10—further consideration of the Em-
ployment of Children (Amendment) Bill,

Shri Yogeshwar Prasad Yogesh to
countinue his speech.

[Translation]
SHRI YOGESHWAR PRASAD
YOGESH (Ghatra) : Mr.  Chairman,

Sir, I had mentioned in my inconclusive
speech on Employment of  Children
(Amendment) Bill, 1985 introduced
by the hon. Labour Minister that
reputed poets have written in praise of
the Children. Longfellow has said :

[English]

*“You are loving than all ballads”

[Translation]

TUM SAMAST KAVYON SE BHI
SUBHAG HO

Mr. Chairman, Sir, I would like to quote
an instance regarding atrocities being per-
petrated on such child labourers. In 1983
some child labourers were sent to Mirzapur
from Palamau by the middle men. They
were the artisan children, who - posses-
sed hereditary and traditional knowledge
and were employed in the carpet making
industries. The employers did not give
them sufficient meals and they were forced
to do the work. They were beaten up
severely on committing some mistakes. They
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were working as a bonded Jabour there.
Government have done counsiderable work
for the abolition of bonded labour system
and a number of steps have been taken
to rehabilitate them. But no mention has
been made about child Ilabourers while
taking steps for bonded labourers. I want
that a separate category shou!d be formed
for child labourers and separate arrange-
ment should be made for their rehabilita-
tion. Beisdes, 1 would like to say that
mostly the bonded child workers are the
children of bonded labourers and the
scheme to rehabilitate them is proving to
be impractical. The allocation of Rs.
4,000 made for them should be increased.
By setting up industries in the nearby
places, These bonded labours should be
given employment there so that they may
become conscious of there rights and fight
for them. This catekory of workers,
though illiterate, is the most vigilant,

Mr. Chairman, Sir, I would like to
say one more thirg through, you that
Government should impose ban on the
employment of these child labourers. I
want that it should be totally banned be-
cause of the child labourer works then it
will undermine the very purpose of the
family planning or the family welfare.
The poor people think that if they have
more children then later on their children
will help them in their income. You see
that these children become bonded labour-
ers in other form. Big landlords keep
them as bondage by paying them Rs. 200
to Rs, 300 for grazing their cattle and
in this way they work as bonded labourers.

One thing more I would like to men-
tion. A committee for the welfare of child
labour was constituted under the Chair-
manship of Gurupadswami. That commiteee
had recommended that all the departments
of Governmet should understand their res-
ponsibility and try to monitor the welfare
of those children who are employed. It

~ had also recommended that the minimum
wages should be increased. This
should be done to supplement their
income. I think the report of the commi-
ttee is ridiculous because all know what
difficulties are cncountered in getting the
normal wages even, They do not get the
normal wages in full. For lthis they have
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to struggle and on the other hand is it
possible that their wages will be supple-
mented, When the landlords do not pay
the labourers their statutory minimum
wages, then how will they supplement the
wages of their children. Disputes arises
in  paying the minimum wages to them
and the landlords cleverly get them de-
clared as naxalites and managed to get
Police protection for themselves. When
this is the condition in regard to the pay-
ing of minimum wagcs then the questions
of supplementing the wages of child lab-
ourers does not arise.

I have a suggestion to make Ban
should be imposed on the ¢mployment of
children. Employment based schools insti-
tutions should be set up where the children
might be given (raining and all the expen-
diture to be incurred on them should be
borne by Government so that the children
are not forced to work as bonded labour-
ers or to do some other type of work due
to poverty, If he works in that period
then he should get some stipend so that
his parents’ income is supplemented.

Secondly, I would like 10 submit to
the hon. Labour Minister, that as he has
taken revolutionary and progressive steps
in this direction, a meecting of trade union
representatives and those working in the
factories, should be called and they
should be taken into confidence for keep-
ing an eye on these factories where such
children are working.

A survey should be carried out in the
whole country to know in which industries
child labourers are engaged and then effec-
tive steps should be taken to rehabilitate
them so that we may be able to do away
with this baneful practice.

Wi_th these words I express my thanks
for giving me an opportunity to speak.

SHRIMATI PRABHAWATI GUPTA
(Motihari) : Mr Chajrman, Sir, 1 rise to
support the Bill which has been brought
to amend the Employment of Children
Actv, 1938 and which is under considera-
tiont of the House, While supporting it,
I would like to give some suggestions,
Our labour Minister has dome much work
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in the trade union feld. T was expecting
that along with the provision of punish-
ment, he would bring such a  welfare

scheme which 'may benefit the child labours:

in real sense. But on going through the
whole Bill T was surprised that only pro-
vision of punishment has been increased
in the Bill. The Three months period of
imprisonment has been increased to two

years and the fine has been increased to-

Rs. 2,000 from Rs, 500. But in my opi-
njon, this will not solve the problem of
child labour. I agree with Shri Yogeshwar
prasad Yogesh that the practice of child
Jabour should be abolished in our country
although I know that the child labour
practice exist in big developed countries
also. The United Nation Organisation
has also said that prevention and abolition
of child labour is neither practical nor possi-
ble. But this is desirable. 1, therefore,
suggest that a Comprchensive Bill may
be brought in this respect.

16,00 hrs

[SHRI N. VENKATA RATNAM in
the chairl

Mr Chairman, Sir it is true that still
the child labourers are  engaged in the
hazardous jobs. The child labourers from
Lohardig and Palamau of Bihar were en-
gaged in the Carpet factorics in Mirzapur.
There they were kept as slaves. They
were put to work like  bonded labour.
They were not supplied  square meals,
They were resented with great difficulty.
The story of the Plight of the child labour
{s amending. They are not supplied
square meals. They have no cloths, They
remain naked and hungry. This is theif
présent condition. I shall narrate their

plight in a couplet :

Abhilanson ki karwat phir sput vytha ka

Jagna '
Sukh ka sapna ho Jana bhigi palkon ka

lagna

There is.i great disparity in our cou-

ntry,: On- the one hand these exist five
star-hotels, The children -of big people
sjeep under velvet quilt, During summer
they relax in sir-conditioned rooms. They
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have sufficient means of good education,
sporis etc. On the other hand there gre
chiidren of the poor, There are child
fabourers in our country. In my opinion
we shall have to eradicate poverty from
the country for solving the problem’ of
child labour, Our late Prime Minister
Shrimati Indira Gandhi had givin a call’
‘eradicate poverty and save the country*’
(Garibi hatao aur desh bachao) in 1971,
After this, when she assumed power in
1980, she introduced 20-point programme:
in the country. We do hope that through
this 20-point Economic Programme we’
shall be able to eradicate poverty from
the couniry to a great extent,

But T would like to know from the
hon. Labour Minister what measures are
being taken to implement the provisions
of the Employment of Children (Amend-
ment) Bill and who will implement i(?
I find a number of lacunac in this Bill,
In this Bill, it is not mentioned what.
type of rules will be framed under it and
in what way punishment will be awarded -
to the defauliers. When the hon., Minijs.
ter gives a reply to the question, he sho-
uld also give figures to show the number
of employers who werc punished with-
imprisonment and of those who were
punished with fine for employing children "
in hazardous jobs since the enactment of
Employment of Children Act, in 1938,

Mr. Chairman, Sir, you might be
knowing that a committee of Labour
Ministets of four states was constituted.
That committee had given some suggesti-
ons for solving the problems of child
labours after going into it and conducting
study in this regard, 1 would hke to know
what action has been taken by govern-
ment on it and whether these suggestions
have been impe!mented ?

Mr. Chairman, Sir, there is Interna-
Labour  Organisation on -the:
internstional levcl to solve the problems
of labourers one of the experts of
International Labour Organisation had -
visited India and studied the problems-
of chlld labour after touring : different
places. Then he submitted various Schemes
and other suggestions I would like to
know whether any action has boen takeg .
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or not on these suggestions and schemes for

t{gmqyipp the sufferings of ch_ild ‘lub@urerg?_

Mr, Chairman, Sir, the problem of
child dabour is linked with poverty. Altho-
ugh the problem cannot be eradicated
but it can be solved to a great extent.
Population is one of the biggest problems
of our country. If the whole country
adopts Family Planning then this problem
can also be solved. When our Hon. Prime
Minister, Shei Rajiv Gandhi visited united
States and other couotries, the correspon.
dents asked him what was the biggest
problem which India was facing. He
replied that our biggest problem was of
growing population.

Mr. Chairman, Sir, if we wantto
solve the problem of child labour, then
the education of children in the age group

of 6 to 14 years and 14 to 18 years
should be nationalised, It will be in the
jnterest of the country, as well as it will

be a great welfare measure.

Mr. Chairman, Sir, I would like to
congratulate the Central Government for
formulating an attractive scheme of Rs.
4§ crores for giving ecmp'oyment to the
guardians of child labour. If the govern-
ment implement it properly then it can
provide jobs to a good number of guar-
dians and in this way they can give educa-
tion to their children.

Mr. Chalrman, Sir, it is an irony of
fate that the children of tender age
supposed to pass this time in playing
have to work in the hotels and grze goats
and buffaloes. 1 would like to know what
the hon. Labour Minister is going to do
tq solye these problems.

1 have a suggestion that arrangement
of proper and wholesome meal shoud
be made at such places where child
Iabourers also are engaged there working
hours should be fixed. Taking works from
the childern for more than the fixed

hours should be declared a heinous crime -
upto -

and provision of imprisonment
5 years should be made for it. It is also
essential that there should be recreation
spots for the children where they ocan

ehjoy theirselves and also pursue their |

gudics,
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. 'Mrn Qlaiﬂl}lnz. Sir, there was & t’m.ﬁ
where in vedic period the children of
rich and poor used to pursue their studies
together in Gurkul, The story of Kcishne
and Sudama is well known. But today
there is a Great disparity. Government.
have introduced 20.point programme to.
remove ‘this disparity. This is a revoluti
onary step. Unless there is np charge im.
our social set up and no social and
economi¢ revolution takes place, tha:
sad plight of the child labourer wilj
persist, c

With these words. I support this
amending Bill and hope that the hon.
Minister will implement my suggestiens
for the people’s welfare and for the bene-
fit of child labourers.

*SHRI C. JANGA REDDY (Haname
konda) ¢ Mr Chairman, Sir, though [
welcome this Bill, I doubt whether it
would really serve the interests of the
children. There is a sayirg in Telugu which
means that neither granny serves food
nor allows the boy to beg. Sir, the
Government propose to ban working
children who are above 15 years during
nights and boys below that age from work-
ing totally. This Bill provides for the
punishment of those employers who emp-
loy the children below 15 years age. But
bow about those people who are in vik
lages. We come across children who are
below 15 years carry on every sort of
work and helping their parents in their
professions. What Government are going
to do about them? There are certain
industries like safety match industry,
making of candle sticks, and beedi-indus-
try which to a large extent are dependenmt
on child labour. In these days when
parents and their chlidren have to work -
together for their survival, what is that
the Government have done for their
emancipation. What have the Government
done so far for the childrcn who work for
their bread. On one haad the Government
are taking away their right to work and
on the other no effort is being made to
impart education to them. What is the
use of bringing out one legisiation after
another if they are not 'cnfbws@ properly.

- %The speech was orighiliy WKM;
ip Telagu, e
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The Government could not conforce so
far' even a singls Act successfully. For
exkamaple, we had introduced compulsory
primary ‘¢ducation long ago. But did we
impietient it successfully ? We have pro-
hibited child marriages through' legislation.
Could we succeed in its implementation ?
So it is clear that all the legislations made
in the past have failed miserably because of
their non-enforcement. Now this Bill is also
going to meet the same fate. Sir, when we
travel in trains we see children coming and
cleaning the compartment. After cleaning
the compartment they beg for few paise,
They carry on in this way feeding theme
selves with a paltry amount thrown at them
by passengers, This is also a common
sight at our Bus stands. After banning
employment of children through this Bill,
what do Governmen* propose to do for
these poor children ? When this Bill is
passed, no employer will come forward to
employ children in his establishment be-
cause of the penal provisions. When these
hapless children are thrown out of emp-
loyment, they have no other method of
earning money to feed themselves, excep!
turning out to be a thieves. This Bill may
prove to be counter productive for the
large number of children who are engaged
in beedi-industry, match industry etc. So,
before the Government enforces this Act
they should draw up a programme to take
care of all such children. These children
must be taken care of when they are thrown
out of emp'oymsnt. The Government must
also think about the conditions of the
parents who depead on their children for
their livelihoad and do something to
improve their coaditions. Sir, this Bill
deals with only wotking children. It does
not cover those children who are helping
their parents in their professions in our
country side. 1 ask the Government as to
how it is going to deal with {his section of
children. According (o this Bill, any per-
son who employs children, attracts the
penal provisions of the Bills, But how
about the persons who in a way employ
their own children, so (o say, to
carry on their professions. Whom dre the
Government goiog (o arrest? Whom the
Goverament will punish? How the Govern-
fyent are going to dzal with 2 cowherd or
a shepherd who sends his child to graze

the cow. or sheep? The hon. Lady Mem-
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ber from Bihar, who preceded me dealt
at length about this aspect of the Bill.
How do Government propose to deal with
the parents in our country side who ens&se
their children in their own occupations.
Our agriculturists are very much dependent
on their children. The moment they get
up in the morning, these children have to
do something or the other. @ne farmer
may ask his child to iake the cattle out
for grazing, another may ask his child to
run the motor to water his fields. Thus these
children help their parents and are mu
useful to them. By passing this Bill, the
Government can punish the employers who
employ children below 15 years. The
canvas is not wide enough to cover the
parents seeking the help of their children
to carry out their profession. They escape
the net. What is the view of Government
in this regard. What are they going to do
in this regard? How are they going to
deal with these parents. Unless socioe
economic conditions prevailing in our
village change, I think this Bill also is
doomed to be a failure. So effort should
bemade to change the socio-economic
conditions of our village folk. Emphasis
should b2 on bringing about a change in
the existing coonditions. Tiudl then no
matter how many legislations you may
enact, they are not going to solve the
problem. Under ths prevailing conditions,
I am afraid, Sir, the legislation may
p-ove too difficult to be enforced.
Our villagers depend too  much
o1 their children. Take for instance how
the parents depend on their children in
making beedis. Childrea will assist in
rolling the loaf or tying it or in any other
manner. With the assistance of their
children the parents can make more beedis
and earn more. How far is it justified to
impose ban on working of children in these
days when every member has to contrf-
bute and supplement the income in order
to survive? It is alright that your intention
is good. But how far the Government cat
expect to enforce this legislation ? T
want the hon. Minister to answer this point
in his reply. There are many more sinall

scale industries like those which manufac.
ture candle sticks, safetly match elc. where
a large number of children are employed,

T fdct the parents or the eldets of thy
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family take their children to their working
places. Go to a workshop where cars are
repaired. You will find the children working
‘as cleaners. The Children join some pro-
fession in their early age, so that by the
time they are 15, they can settle down in
that profession and stand on their own
legs. Now by banning the children from
being employed the Government is only
trying to prevent them from learning some
trade. When they have no job to do, these
children grow up only to become thieves
in their later age. So this bill may even-
tually prove to be counter productive.
Hence the Government must come out
with a positive and productive programme
to rescue the children who are now going
to lose their jobs. Sir, many hon. Member®
belonging to the treasury benches were
speaking eloquently about the 20-points
programme. All these 20-point programmes
and S-point programmes or by whatever
name you may call them, have not succeed-
ed in changing the socio-economic condi-
tions of our people. Unless these conditions
change, the progress of the country
is not possible. Legislations such as this,
will remain only on paper. These Acts
will prove to be too difficult to implement
till then. We know too well how lagis-
lations banning child marriage and prohi-
bition etc. have failed miserably in the
past. Thc prohibition was introduced in
Andhra only to be lifted later. Every one
realises the difficulties of implementation
after coming to power. Just now the
Essential Services Bill has been introduced.
Defending the introduction of the Bill, the
hon. Home Minister has said even States
like West Bengal, Kaipataka and Andhra
which are being ruled by opposition parties,
are for the exiension of the Act. The
opposition parties had to stage a walkout
in order to demonstrate their opposition
to the Bill. The difficulty arises when the
Act is implemented. What are the resources
and the administrative machinery this
,Go'vernment has got for implementing this
proposed Act. It is alrighi that the Govern-
ment has prohibited employers from emp-
Yoying children below 15 years. But where
ghould these children go? What about
their future? Qur railway platforms and
Bus stations will be flooded with such
children begging money. Or they will turn
out to be p.ek pockets. This way Qovern,
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ment is only trying to encourage these
unhealthy and deplorable trends. So 1
request the hon, Minister for Labour to
keep this in view while enforcing this
Act. The children who will be thrown out
of employment should be properly taken
care of by the Government,

Sir, the Government proposes to prohi-
bit children who are in the age group of
15-17 years, working during nights.
Children working in the night is not that
much prevalent in northern States like
U.P., M.P. but is very much prevalent in
Southern States like Andhra. In places
like Hyderabad one can sce children emp-
loyed in hotels, working till midnight
cairying all sorts of jobs like cleaning,
serving etc. So I want this Act to be
applied to hotels as well. The mercyless
hoteliers who force the children to work
till midnight must severely be dealt
with.

Sir, success of this Act depends on
various social factors. We must have
enough schools to provide edvcation to all
the children. 1 plead for opening of more
and more schools which can offer voca-
tional training to the children. This helps
children to stand on their own legs when
they grow up. The intention of this Bill
is good. But there are many hurdles in
its implementation. The Government must
gear up all its machinery for the purpose.
What are the steps the Govern-
ment proposses to take for the effective
implementation of this Act? I want fo
know this well intended measure should
prove to be a boon but not a bane for the
millions of the unfortunate children in the
country. It should not prove the saying
in Telugu which means that neither grand
mother gives fuod nor allows to beg, tobe
correct.

Sir. before 1 conclude, I thank you for
giving this opportunity.

[ English)

SHRIMATI JAYANTI PATNAIK (Cut-
tack) : Mr. Chairman, Sir, this Amendment
brings some changes in the original Emp-
loyment of Children Amendment Act
1938, Sir, this is to enhance the penaltys



4317 Employment of

so that it will have deterent effect on emp-
loyers who violate the provision of the Act.
I support this Bill, as it is expected to g0
a long way in discouraging employers
from violating the provisions of the Act.
Sir, I know the Labour Minister is concerp-
ed in regard to this Bill, stil I doub!
whether any prosecution will be done by
giving stringent punishments to those who
are violating this Act, because the number
of prosecution jis less and even in those
cases the Government inspectors - state
that they are rcluctant to initiate any
prosecution proceedings because it would
result in child losing his job. We see that
we bhave not yet reached the stage where
we can ban such chily labour. We are
trying our best to achicve that objective.

According to the official statistics based
on a sample survey in 1983, there were
17.36 million working children below the
age of 15. But oflicial statistics also stale
that 2/5th of the total Indian child popu-
lation live in such condition where the
question of survival comes. From this one
can assure that the true reflection of the
number of working children in India would
be nearer to 100 millions. From this, it
can be said that child labour remains
widespread and very much disquieting in
many parts of the country.

Sir, first of all, I want to say that there
does not exist any overall slatistical data
analysing the occupitional distcibution of
thzse children or systematic analysis of
the actual conditions of their work. I would
like to say that the Minstry must take
up this action by setting up a separate
cell with the cooperatioa of the Social
Welfare
Minjstry. Some research work have been
donc which indicate that the great major-
ity of children are, found in agriculture or
in small scale industries, in workshops,
in quasi-family undertakings in urban areas.
They work wuader such conditions which
are detrimental to their health and wel-
fare and they never go to the school, and
they drop out. Some legislation often ex-
cludes some of the occupations also,
§0, we know that child labour is essen-
tially a problem of development, For
large families, child tabour is an economic
goWpulsion and at the same time the
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employers find in children the economic
advantage of a cheap, productive obedient
and efficient labour force.

Sir, 1 would like to say that India
was a founder member of the LL.O.in
1919 and was a signatory to the first con-
vention on the prohibition of child emp-
loyment. Since then, it has enacted
a large number of legislations,
to ratify the I.L.O. conventions to prohibit
tae employment of children below 15 in
different schools. All " the legislations
deal with specific sectors and not one of
them is comprehensive in covering all
occupations. Thus no general law regula-
ting child labour is to be found in the
Statute Book. So there should be a com-
prehensive law and 1 am glad to know
from the Annual Report of Labour Minis.
try which says that as for the decition of
the Labour Ministers’ conference held in
September, 1983, a group was sel up to
examine the raising of the minimum age
of child for entiy into employment and the
needs for a cowprehensive legislation in
the employment of children.

I would like to know when the final
recommendations—which are expected to
come up shortly—will come. They should
come up as early as possible. The exist.
ing laws relating to prohibition and regu-
lation of employment of children should
beconsolidated into a single, comprehensive
one.

We have to admit the reality. What
should be the strategy? The strategy, of
coursc, should first of all be to elim inate
child labour. In order to eliminate child
labour, there should be an atlack against
poverty and under-development of families,
For this, we have got the 20-point pro-
gramme, the rural development pro-
gramme and other employment programmes
also. But still, we have to look to the
nceds of the children wheu they ase in
employment,

For designing programanes, working
children could be ciassified iato (a) child-
ren in wage-earning employment ; (b)
chudren bounded with arusaas ; (¢) child-
ren living and working as unpaid family
workers, and (d) chiudren working angd










































